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 PAPERS  LAID  ON  THE  TABLE
 ANNUAL  REPoRTs  0७  INDIA  STATISTICAL
 Insvirurs,  Catcutra  For  1975-76  AND

 ‘1976-77.
 THE  MINSTER  OF  PARLIAMEN-

 TARY  AFFA:RS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  On
 behalf  of  the  Prime  Minister,

 I  beg  to  lay  on  the  Table:—

 qa  A  copy  of  the  Annua]  Report
 (Hindi  and  English  versions)  of  tha
 Indian  Statistical  institute,  Calcutta,
 for  the  year  1975-76,

 (2)  A  copy  of  the  Annual  Report
 of  the  indian  Statistical  Institute,
 Calcutta,  for  the  year  ‘1976-77.

 (3)  A  statement  (Hindi  and  En-
 @ilsh  versions)  (a)  showing  reasons
 for  delay  in  laying  above  Reports
 and  (b)  for  not  laying  simultane-
 ously  the  Hindi  version  of  the  Re-
 port  for  the  year  ‘1976-77.  [Placed
 in  Library.  See  No,  LT-4043/79].

 Review  any  ANNUAL  Reporr  or  ‘Tare
 veni  StRucTURALS  LIMITED,  ALLAHABAD

 ANp  Hinpustan  Casies  Lip,  FoR
 ‘1977-78

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  I  beg  to
 lay  on  the  Table:—

 q  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  (i)  of  séction
 63928  of  the  Companies  Act,  956:—

 (a)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the  Tri-
 yeni  Structurals  Limited,  Naini,
 Allahabad,  for  the  year  ‘1977-78,

 (ii)  Annual  Report  of  the  Tri-
 weni  Structurals  Limited,  Naini,
 Allahabad,  for  the  year  1977-78
 alongwith  the  Audited  Accounts
 and  the  comments  of  the  Comp-
 ‘troller  and  Auditor  General
 thereon.  [Placed  in  Library.  See
 No,  LT-4035/79).

 MASCH  J,  we  ae  SORES  am  BOD

 (७)  (i)  Review  by  thé  Goy-
 ernment  on  the  working  of  the:
 Hindustan  Cables  Limited,  for
 the  year  1977-78,

 (ii)  Annual  Report  of  the
 Hindustan  Cables  Limited,  for
 the  year  1977-78  aloagwith  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and  Au-
 ditor  General  thereon.

 (2)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  papers  men~
 tioned  at  (b)  above.  [Placed  in
 Library.  See  No,  LT-4036/79,}

 (3)  A  copy  of  Notification  No,
 8.0.  3354  (Hindi  and  English  ver-
 sions)  published  in  Gazette  of  India
 datea  the  25th  November,  1978,
 making  certain  amendment  to  Noti-
 fication  No.  8,0,  900  dated  the  28th
 August,  1975.  [Placed  in  Library.
 See  No.  LT~-4037/79.}

 Drum  SrxH  GURDWARAS  MANACEMENT
 CoMm™rrtTsx  (REGISTRATION  OF  ELEC-
 TORS)  AMENDMENT  RULES,  1978,  AND  A
 Statemenr  CorkecTING  ANSWER  TO
 U.S.Q.  No,  201,  paren  21-2-79  RE.
 CASES  FILED  TO  INVESTIGATE  INTO  EMER]

 GeNcy  Excessrs

 THE  MINISTER  OF  sTATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):

 T  beg  to  lay  on  the  Table:

 a  A  copy  of  the  Delhi  Sikh
 Gurdwara  Management  Committee
 (Registration  of  Electors)  Amend+
 ment  Rules,  978  (Hindi  and  Eng-
 Ush  versions)  published  in  Notifica-
 tion  No.  F.  26|8(78-Pt.  I2-Judl,  in
 Delhi  Gazette  dated  the  Sth  Nov.,
 3978  together  with  a  corrigendum
 thereto  published  im  Notification  of
 even  number  dated  the  8rd  January,
 ३979  under  sub-section  (4)  of  sec=
 tion  89  o¢  the  Delhi  Sikh  Gurdwaras
 Act,  1971,  [Placed  in  Library,  See
 No,  LT-4038/79.}

 (2)  A  statement  correcting  the
 reply  given  on  the  2ist  February,
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 3979,  to  Unstarreg  Question  No,  20i
 by  Shri  Samar  Mukherjee  regarding
 cases  fileg  to  investigate

 into  Emer-
 gency  excesses.  enclosed,”

 282

 “Seventeen  criminal]  cases  have
 been  registered  so  far.  A  statement

 showing  the  requisite  information  is

 The  word  “Seventeen”  occuring  in
 STATEMENT

 by  the  words  “Twenty  one”.
 In  reply  to  Unstarred  Question  No.

 20  answered  on  21-2-1979,  the  fol-
 lowing  wag  stated:  closed  with  the  reply.

 «TV.  SHAH  COMMISSION  OF  INQUIRY  (GONTD.)

 the  above  answer  may  be  subbstituted
 The

 following  FIRs  may  be  added  as
 8,  Nos,  8  to  2i  in  the  Statement:  ene

 18  RC.2/79-SIU(SIB.I),dat-  Se  Shri  P.S.Bhinder  Detentionof  Virend-  The  case  has  925७
 30-2-79,  ra  Kapur. ed 19-2-79,  2.  Smt.  Ambika  Soni  gation. and  others.

 me  RC.4/';q-SIU(SIB.ID,  dat-  Te  Shri  Jagmohan  Demolition  of  Arya  Do. 9
 १04  Pa

 Gres  Shri'S.M.  Dua  Samaj  Temple. and  others.

 20.  RC.3/79-SIU(SIB.I)  dated  te  Shri  Krishan  Detention  of  Dr.  Do,
 ROR 790  Chand.  Karunesh  Shukla.

 Shri  K.S.  Baiwa
 and  others.

 ar.  RC.5f9-SIU(SIB.I)  dat-  :.  Shri  Jagymohan  Dem  dlitoin  of  Arjun  Do.
 ed  (20-92-1979  Nagar.

 a
 ee  Satya  Prake
 ai

 3.  Shei  Ranbir  Singh and  others.

 taken  up  for  invest

 (3)  A  copy  of  the  Sikh  Gur-  (i)  The  Union  Public  Service
 dwara;  Boarg  Election  (Amend-
 ment)  Ru.c;  3979  (Hindi  and  Eng-
 lish  versions)  published  in  Notifica-
 tion  No.  G.S.R.  206(E)  in  Gazette
 of  India  dated  the  2nd  March,  1979,
 under  sub-section  (3)  of  section  46
 of  the  Sikh  Gurdwarag  Act,  1925,
 {Placed  in  Library.  See  No.  LT-
 4640/79.)

 UNION  Fustic  SERVICE  COMMISSION
 (MEMBERS)  AMENDMENT  REGULATIONS,
 32979  AND  NOTIFICATIONS  UNDER  ALL

 Inpra  Services  Act,  95]

 SHRI  DHANIK  LAL  MANDAL:
 On  behalf  of  Shri  8,  9,  Patil,  I  beg
 to  lay  on  the  Table:—

 qa)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 vérsious)  issued  under  article  378  of
 the  Constitution: —~

 Commission  (Members)  Amend-
 ment  Regu  ations  4979  published
 in  Notification  No.  GSR  74  in
 Gazette  of  Indig  dated  the  20th
 January,  1979.

 (ii)  The  Union  Public  Service
 Commission  (Members)  Second
 Amendment  Regulations,  1879,
 publishcg  in  Notification  No  GSR
 62(E)  in  Gazette  of  India  dated
 the  3rq  February,  1979.  [Placed
 in  Library,  See  No.  LT-404-/79]

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (2)  of
 section  3  of  the  All  India  Services
 Act,  95i:—

 (i)  The  Indian  Administrative
 Service  (Apvointment  by  Promoe
 tion)  Seventh  Amendment  Regu-
 lations,  1978,  publisheq  in  Notte


